Ttem No. 1§
State vs, Birjn
E-FIR No. 00615572019
PS: Hari Nagar
Earlier all the matters were adjourncd en-bloc pursuant te the directions
passed by the Hon'ble 1igh Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been direeted to fake up all the cases listed before them through
videoconferencing except the cuses wherein evidence is to be recorded.
05.09.2020

The matter was referred 1o Lok-Adalat which was seheduled for today. However,
the same has been postpanied for 20.09.20240.

Present: Learned AP for the State through VIC

Accused Birju produced from jail no.3 through V/C

Complainant Vijay Kumar through WhatsApp Video call (duly identified
by the 10 throush V/C).

10 through V/C

It is stated by the complainant that he had lodged the present FIR regarding theft of
his Scooty bearing repistration number DL-4SCW-4589. He further stated that he
does not want to pursue the case u4s he hus received his Scoony. In view of the
above, he seeks permission of the court to compound the offence alleged apainst
the accused.

Heard. File perused.

Perusal of the file reveals that accused is sent to fuce the trial for the offence
punishable under section 411 1PC which is compoundable within the scheme of
Code o Criminal Procedure, 1973 by the owner of stolen property.

I have examined the complainant/owner ol stolen property about his veluntariness.
Having examined him, I am of the view that he is making the statement voluntarily
without any force, coercion or undue influence. Therefore, let his statement to this
effect be recorded and be sent 1o him with direction to sign the same and sentit
back to the court through email/WhatsApp. Duly signed statement received.
Perused.




In view of the separate statement of the owner of stolen property offence under
section 411 IPC stands compounded. Consequently, accused BIRJU stands
acquitted for the offence punishable under section 411 IPC. He be released from

jail, if not required in any other case.

Case property, if not already released be released to the rightful owner after due
acknowledpment. Superdaginama, if any stands cancelled.

File be consigned to record room alter due compliance.

/]

Copy of the order be given dasti to the accused. /]
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Item No. 14
Sonu & Nishant

E-FIR No. 01205/2019
PS: Hari Nagar

Earlier all the matters werc adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DNC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

05.09.2020

The matter was referred to Lok-Adalat whiclh was scheduled for today. However,
the same has been postponed for 20.09.2020.

Present: Learned APP for the State through V/C
Both accused through V/C

10 through V/C
Complainant/owner of stolen property namely Sh. Javed Mirza through

V/C (duly identified by the 10).

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OIFFICE.

It is stated by the complainant that he had lodged the present FIR regarding thefl of
his car battery. He further stated that he does not want to pursue the case as stolen
property has been recovered by the police. In view of the above, he sceks
permission of the court 10 compound the offence alleged against the accused

persons.

Heard. File perused.

Perusal of the file reveals that accused persons are sent to face the trial for the
offence punishable under section 411/34 1PC which is compoundable within the
scheme of Code o Criminal Procedure, 1973 by the owner ol stolen property.

I have examined the complainant/owner of stolen property about his voluntariness,
Having examined him, I am of the view that he is making the statement voluntarily
without any force, coercion or undue influence. Therefore, let his statehent to this
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effect be recorded and be sent to him through WhatsApp with direction to sign it
and send the same to through WhatsApple-mail. Duly signed statement received.

In view of the separate statement of the owner of stolen property offence under
section 411 IPC stands compounded. Consequently, accused persons namely
SONU & NISHANT stand acquitted for the offence punishable under section
411734 1PC.

Case property, if not already relensed be relensed to the rightful owner after due
acknowledgment,

File be consigned to record room after due compliance.

Copy of the order be given dasti to the accused persons for their record.
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Item No. 36

State vs. Nuveen

FIR No. 0672019

PS: Mundka
05.09.2020

Present: Learned APP for the State through V/C
Accused with his counsel Shri A.K. Jha through V/C
None for the complainant

Court is convened throueh V/C from residence office.

File perused. Perusal of the file reveals that the matter was referred to the Lek
Adalar which was scheduled for today; however, the Lok-Adalar has been
postponed. Now @ the same is scheduled for 20.09.2020.

File perused.
Summons issued to the complainant/injured not received back. Be awaited. Let

fresh summons be issued to the complainant/injured for next date of hearing and be
served through 10 concerned, |

(Babita I"'uni.yu}
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Put up on 20.09.2020 before the Lok-Adalat.

A O T P e

Motropalitam Maplatrate-05
PRl ottt aos o e, geita
Wt Deacrket Room e 355 Thicd P

GAET I Lol Becd i et Ml B

Tia Hazarl Courta, Daika

-



ftem No. 17

State vy, KNaramveer efc
FIR No. 1142019

PS: Mundka

Earlier all the matters were adjourned en-hloe pursuant to the dircctions
passed by the [Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no, 26/DEICA2020 dated 30.07.2020, District Courts
have been directed to take up all the euses listed before them through
videoconferencing except the cases wherein evidenee is to be recorded.

05.09,2020

The matter was referred to Lok Adafat witich was schedauled for today. However,
the sume has been postponed for 200092020,

Present: Learned AP tor the State through V/C
Both neeused through V/C (present in person in the court room)
None for complainant despite service

Caonrt iy convened throueh VO from residence office,

Let fresh court notice be issued to the complainantowner of stolen property for the
next date of hearing with direction to either appear in person or join the
procecdings through V/C on the next date of hearing failing which adverse order

shall be passed ngainst him,

Put up on 14.10,2020 for further proceedings.

CISCO WEBEX link be shared with the complainant.
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ltem No. 8

State vs. Vipin Yaday
FIR No. 29272018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/20200 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing exeept the cases wherein evidenee is to be recorded.

05.09.2020

Present: Learned APP for the State through V/C
10 absent

Court is convened throuel V/C from residence office.

Process could not be issued due to lock down, ﬂ
Put up on 13.01.2021 for purpose fixed. t
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ltem No. 9

State vs. Vijay
FIR No. 23372012
S Mundka

Earticr all the matters were adjourned en-IMoe pursuant to the direetions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded,

05.09.2020

Present: Learned APP for the State through VIC
10 absent

Court is convened throngh V/C from residence office.
g

Process could not be issued due 1o lock-down E

Put up on 13.01.2021 for purpose fixed.
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Trem no 42

FIR No. 3002016
Ufsec. 420 1PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

(15.09.2020

Present: Learned API? for the State through V/C
None for the accused persons

Court is convened throueh V/C from residence office

File perused.

Let court notice be issued to all the concerned parties for next date of hearing.

Put up on 12.10,2020 for further proceedings.
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Item No. 7

Srate vs. Gulshan
FIR No. 0429/2018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon"ble High Court of Delhi fram time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 20.07.2020, District Courls
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

03.09.2020

Present: Leamned APP for the Swate through V/C
10 absent

Court is convened throuslh V/C from residence office.

Process could not be issued due to lock-down, )

Put up on 13.01.2021 for purpose fixed. Pon me
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licm No. 6

Sty s, Al
FIR No. 4232016
S Mundka

Enrlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time antid lock-down,
Now, vide office vrder no. 26/DHC/2020 dated 300.07.2020, Distriet Courts
have been dirceted to take up all the cuases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

05.09.2020

Present: Learmned API for the State through V/IC
None tor accused

Court is convened throuph VoC from residence affice,

Process could not be issued due to lock down,

Let process be issued in terms of previous order for 13.01.2021 l!'
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Hem No. 5

Stare vs. Bhola Prashod
IR No. 333/20 7
I'S: Mard Nagar

Earlier all the matters were adjourned en-bloe pursuant o the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

05.09.2020

Present: Learned APP for the State through V/C
None for accused

Court is convened thrauph V/C from residence office.

IProcess could not be issued due to lock down.
[.et process be issued in terms of previous order for 13.01.2021 |,
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Item No. |

State vs. Pradeep etc
FIR No. 44/2013
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been dirceted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

05.09.2020

Present: Learned APP for the State through V/C
Accused Gopal has already been declared as absconder
None for accused Pradeep

Court is convened through V/C from residence office.

Process could not be issued due to lock-down. Let previous order be complained
afresh for next date of hearing.

Put up on 13.01.2021 for purpose fixed.
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[tem No. d

State vs. Rashid
FIR No. 316/2017
PS: Hari Nagar

Farlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

05.09.2020

Present; Learned APP for the State through V/C
None for accused

Court is convened through V/C from residence office.

Process could not be issued due to lock down.

Put up on 13.01.2021 for purpose fixed. ﬂ/.f'
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FIR No.4 19/2020
PS: Hari Nagar
05.09.2020

Earlier a|) the matiers were

adjourned en-hige pursuant o
the direcuong ISsued b

Y the Hon'ble High Coun of Delht from time lo
0.2G/DHC/2020 dated

directed 10 laxe up all he cases
listed hoto e them through wdeoconlerencmg except the cases wherein
evidence is (g be recordeqy.
Presen;: Ld. APP g

Siate through ve.
Sh.PS. G

aulam, Ld. Counse| for applicant through vc.
Court jg convened through vc (Cisco Webex) from
residence office.

Vide this order, | shaj| decide the
of the applicant seekj

apphication filed on behalf
on Superdar,

Ny release of vehigle bearing no.DL1-CR-2145

ed 10 the regist
Heard. Application perused

Hawving Considered all the relevant inpuis and having 1aken

note of the decisign of the Hon'ble Supreme Couyry in Sunderbhaj
Ambalal Desaj V. State of

Gujarat (A1.R.2003 S.C.638) any Manjeet
Singh vs, Slate, | am salsfie

d that this will he an Cminently (it case
where the cage PTopery ie. vehicle bearing N0.DL1.CR.2145 can be
released o (he apphcanmegrslered ownerlnghtful g

: Accordrngly. let vehicle bearing no.DL1-
CR-2145 pp released 19 1
Panchnama: 1akin
Securily bond ere
The Photographs of the vehicle bearing nNo.DL1-CR-2145
should be atlested by (he IO and Cauntersigned by the Complainant,
accused, jf any, as well as by the persan 1o whom the Custody is
handed ovey.

The panchnamafphomgraphs! valuaton repgr eic be fileg
along with tho Charge-sheet. 10 is

also directed 1o follow 1he necessary
safeguards INsisted in Sunderbhai Ambalal Desaj vs. State of Gujarat
& Manjeet Singh vs, Stale.

The application stand disposed g
Copy of this order be given dasy;

ation report; gz

{ accordingly,
(@ the applicant

ix i
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E-FIR No.000161/2020
PS: Mundka
05.09.2020

Earlier all the matters were adjourned en-bloc pursuant 10
the directions issued by the Hon'ble High Court of Delhi from lime lo
time amid lock-down. Now, vide office order no.26/DHC/2020 daled
30.07.2020, District Courts have been direcled lo take up all the cases
listed before them through videoconferencing except the cases wherein
evidence is 1o be recorded.

Present: Ld. APP for State through VC.

Applicant in person.

Court is convened through VC (CISCO Webex) from
residence office.

Vide this order, | shall decide the application filed on behalf
ol the applicant seeking release of two maobile phones on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the two mobile
phones are released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken
note of the decision of the Hon'ble Supreme Court in Sunderbhai
Ambalal Desai V. State of Gujarat (A.I.R.2003 S.C.638) and Manjeet
Singh Vs. State, | am satisfied that this will be an eminently fit case
where the case property i.e. two mobile phones can be released o the
applicantregistered owner/rightiul owner, subjecl to execution of security
bonds. Accordingly, let two mobile phones be released to the rightful
owner after preparing detailed panchnama; taking photographs of the
two mobile phones; valuation report; a securily bond etc.

The photographs of the two mobile phones should be
attested by the 10 and countersigned by the complainant, accused, if
any, as well as by the person 1o whom the cuslody is handed over.

The panchnama/photographs/ valuation report etc. be filed
along with the charge-sheet. 10 is also directed to follow the necessary
safeguards insisted in Sunderbhai Ambalal Desai Vs. State of Gujarat

& Manjeet Singh Vs. State.
The application stand disposed of accordingly.
Copy of this order be given dasti 1o the applicant.

Dunitally
signed by
NARITA

BABITA punima
PU N I\YA 'E')ll‘f"(‘) [FU NS
]-l‘.if\._i.l II a
(Bahita Puniya)
MM-06/West Districl
Tis Hazari Courts/Delhi

05.09.2020



FIR NO. i ()0/:?020
PS: Mundkn

udjnumm‘l en-bloc

05.09.2020
matters  Were
High court of

Earher all the
the direC . Hon'ble
d lock-down. Now, vide office order

o nme an
7.2020, District Courts have been

d 30.07.-
cases listed before them through

vidence is to be

sd by the

pursuant 0 gons 1SSt

Delhi from e
no..?ﬁ"DHC&‘O.’;‘O date

directed (@ 1ake up all the

encing except the cases wherein €

videoconter
recorded.
present.  Ld. APP for State through VC.
sh. Himanshu, Ld. Counsel for applicant.

vCc (CISCO webex)

court Is convened through

from residence office.

Reply received. perused.
as per personal search m
ereto as per rules on

Let articles, emo, be

ased to the person entitled  th

rele
acknovdedgement. Accordingly, the application is disposed ol.
Copy of this order be given dasli. Digitaily
e
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FIR No.307/2020
PS: ldundka

05.09.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time 10 time amid lock-down. Now, vide office arder

N0.26/DHC/2020 dated 30.07.2020. District Courls have been
directed 10 take up all the cases listed before them through

vudeoconierencing e€xcept the cases
recorded.

Present:

wherein evidence is 1o be

Ld. APP for State through vC.
Ld. Counsel for applicant/accused.

Court is convened throy

gh VC (CIsSco Webex)
from residence office.

Vide this order, | shajj decide the application filed on
behall of the applicanVaccused Man

0] @ Monu under section 437
CrPC seeking regular bail.

il on his fumishing bail bond in
the sum of RS.15,000/- v
the Salisfaction of th

fol!owing conditions:-
1. Thai

€ Ld. Duty ¢



. s 8
2. That the accused shall not directly Of indirectdy make any
inducement Of {hreat to any person acquainted with the facts of the

case sO as 10 dissuade him from disclosing such facts 10 the court
or to any police officer; and

3. That the accused shall not commit an offence similar 10 the

oftence of which he is accused of suspected of the commission of
which he is suspect. and

4. That he shall not take undue advantage of liberty Of misuse the
liberty; and
5. That he chall not change his residence without prior permission
of this Court, and
6. After filing of charge sheet in the court, the accused shall remain
presem pefore the court on each and every date fixed for hearnng
of the case. If he wants 10 remain apsent, then he shall take prior
permission of the court and in case of unavoidable circumstances
{or remaining absent, he shall immediately gwe inimation 10 the
court and request that he may be permlned to be represented
through counsel and he will not dispute (he identty of the accused
in the case.

it is made clear that if the accusedlappl‘tcant
commits preach of any of the above conditions,
the bail granted to him shall be liable to  be cancelled.

ANy observaton made herein chall have No pearing
on the merits of the case.

Application stands disposed of accordingly.

Copy O©f this order pe sent 10 Jan Supertnlendem.

Tihar Jail fot compliance!inlormauon. CABITA rians
PUNIYA 5%
(Babia Puniya)

MiM-06/\West Disinct

Tis Hazan couns/Delh

05.09.2020



State vs. Lokesh

FIR N0.425/2020
PS: Mundka

05.09.2020

A E[:g"zfireil[l_ lhe. matters were adjourned en-bloc
aiog i ions |s_3sued by the Hon'ble High Court of

o time amid Jock-down. Now, vide office order
n_o.ZGIDHC/ZOZO dated 30.07.2020, Dislrict Courts have been
d.lrected to take up all the cases listed before them through
videoconferencing excep! the cases wherein evidence is 10 ge
recorded
Present: Ld. APP for State through VC.

Ld. Counsel for applicant/accused through VC.

Court is convened through VC (CISCO Webex)

from residence office.
vide this order, 1 shall decide the application filed on

behalf of the applicant/accused Lokesh under section 437 CrPC

seeking regular bail.

it is submitied b
as already been effected and he is running |

y the Ld. counsel for the accused that
recovery h n JIC since
30.08.2020.

Per contr

learned APP for the State.
| have heard the arg

a, bail application is strongly opposed by the

uments and perused the police

and

file.
overall conspectus
the

Considering the
custody period of accused and

peen effected, | deem it fit 10 admit
nishing bail bond in the sum
e like amount 10 the
ourt on the following

ances particularly the
s already
bail on his fur
und surety in th
MM/concerned C

circumsl
{act that recovery ha
the accused Lokesh on

of Rs.lS,OOD/— with one sO

satisfaction of the Ld. Duty

conditions.-
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E-FIR No.009284/2020
PS: Hai Nagar

05.09.2020

Earlier all the matters woere
pursuant to the directions Issued by the Hon'ble High Cout ol
Delhi from nme to time amid lock-down. Now, vido olfice order
No.26/DHC/2020 dated 30.07.2020, District Courls have been
directed 10 take up all the cases listed belore them through
videoconferencing except the cases wherein evidence is o be

adjourned  en-bloe

recorded.
Present. Ld. ARPP for State through VC.

Ld. Counsel for applicantfaccused.

Court is convened through VC (CISCO Webex)

from residence office.
Vide this order, | shall decide the application filed on

behall of the applicant seeking release of vehicle bearing

no.DL3S-ED-7422 on Superdari.
After some arguments, Ld. Counsel wish to withdraw

the present application.
Heard. Allowed.
dismissed as

Accordingly, application  stands sed
T (e

withdrawn, BADITA Misna
PUNIYA 030

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

05.09.2020




Siate vs. Vipin
FIR N0.424i2020
PS: Mundka

Farber alfl the maners were adjourned en-bloc
“am 1o he dwectons wssued by the Honble Hrgh Count of
Defr trom ome 10 tme amsd fock-dowm. Now, vide office order
NA26DHC/Z020 dated 30.07.2020. District Courts have been
drected w o t@ke uyp all the cases isted before them through

videoconferencing except the cases wherein evidence 1S io be
recorded

Presen: La. APP for State through VC.

SRh. Saush Kumar, Ld. Counsel for applicantaccused
through VC.

Court is convened through VC (CISCO Webex)
from residence office.

Vide tis order, | shall decide the application filed an
behalf of the applicant/accused Vipin under secton 437 CPC
seexing regular bail.

It 1s submited by the Ld. counsel for the accused that
recavery has already been eflecied and he is running in J/C since
27.02.2020.

Per contra, bail application s strongly opposed by the
learned AFP for the Siate

I have heard the arguments and perused the police
file.

Considering the  overall conspeclus and
circumstances particularly the custody period oi accused and the
fact that recovery has already been effected, | deem it {it to admit
the accused Vipin on bail on his furnishing bail bond in the sum of
Rs.15,000/- with one sound surety in the like amount 10 the

satisfaction of the Ld, Duty MM/concerned court on the following
conditons:-




or to any police officer; and
3. That the accused shall not com
offence of which he is accused or s
which he is suspect; and

4. That he shall not take undue advantage of liberty or misuse the
liberty: and

mit an offence similar 1o the
uspected of the commission of

S. That he shall not change his residence without prior permission
of this Court; and

6. After filing of charge sheet in the court, the accused shall remain
present before the court on each and every date fixed for hearing
of the case. If he wants (o remain absent, then he shall take prior
permission of the court and in case of unavoidable circumstances

for remaining absent, he shall immediately give intimation 10 the
court and request that he may be

through counsel and he wiil not dispute the identity of the accused
in the case.

permitted lo be represented

It is made clear that
commits breach of

the bail granted

if the accused/applicant
any of the above conditions,
to  him shall be liahle to  be cancelled.

Any observation made herein shall have no bearing
on the merits of the case.

Application stands disposed of accordingly.

Copy of this order be sen; 10 Jail Supgriqltendentl
ptalh
; . : i < signed by
Tihar Jail for compliance/information. BABITA BT
PUNIYA pae
o

(Babita PiRiya)
MM-06/West District
Tis Hazarj Courts/Delhi
05.09.2020



State vs. Mohd. Imran

FIR No.308/12
PS: Hari Nagar

05.09.2020

Earlier all the matters weie adjourned en-hloc
Rursuant to the directions issued by the Hon'ble High Coun of
Delhi from ume 10 time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 10 be
recorded.

Present: Ld. APP {or State through VC.

Sh. Pramod Pandey, Ld. Counsel for accused through
VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is al the stage of
prosecution evidence, therelore, maltler stands adjourned for

13.01.2021 in view af the above mentioned office order issued by
Hon'ble High Court of Delhi.

1t ally Aot
BABRITA tini’
I)UNIY‘A l"’-‘_l\_lj,;_.r.
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020
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Slate vs. Deepak
FIR No.63/19
pS: Mundka

05.09.2020
Earlier all the mailers were adjourned en-bloc
to the directions issued by the Hon'ble High Court of
ow, vide office order

pursuant
Delhi from ume 10
no.26/DHC/2020 d
directed to take up all

videoconferencing except

ime amid lock-down. N
ated 30.07.2020, District Courls have been
the cases listed before them through

the cases wherein evidencec is 10 be

recorded.

present:  Ld. APP for State through VC.
| for accused through

sh. Pramod Pandey, Ld. Counse

VC.

court is convened through VC (CISCO webex)

from residence office.

File perused.
eals that matter is at the stage of

Perusal of file rev
prosecution evidence, therefore, mater stands adjourned for
tioned office order IS?UEd by

T S

13.01.2021 in view of the above men
Hon'ble High Court of Delhi. BABITA a8
PUNIYA (-
(Babita Puniya)
MM-06/wWest District
Tis Hazari Cours/Delhi

05.09.2020



FIR N0.272/07
PS: Hari Nagar

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Dethi from time to time amid lock-down Now, vide office order
no.26/DHC/2020 daled 30.07.2020, District Courls have been
directed to take up all the cases listed belore them through
videoconlerencing except the cases wherein evidence is o be
recorded.

Present:  Ld. APP for Slate through VC.

Accused Tarun Khanna has already been acquitted.

Accused Rajesh Chauhan and Rajiv Khanna are POs.

Ld. Counsel for accused Mahender Pal.

Court is convened through VC (CISCO Webex)
from residence office,

File perused.

Perusal of file reveals thal matter is at the stage of
prosecution evidence, therefore, matier stands adjouirned for
19.10.2020 in view of the above mentioned office arder issued by

Mraytaliy

Hon'ble High Court of Delhi. caned Uy

MANTEA

BABITA 1oans
PUNIYA - s
(Babita Puniya)
MM-06/Wesl Districl
Tis Hazari Courts/Delhi
05.09.2020




FIR N0.137/19
PS: Hari Nagar

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant 1 the direclions issued by the Hon'ble High Court of
Delln from ume 1o wme amid Jock-down. Now, vide olfice order
n0.26/DHC/2020 dated 30.07.2020. Districl Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence IS to he
recorded.

Present.  Ld. APP for State through VC.
Sh. Pawan Jain, Ld. Counsel for accused through VC.

Court is convened through VC (CISCO Wehex)
from residence office.

File perused.

Perusal of file reveals that matter is listed for final
arguments, however, Ld. Counsel wants 10 address the arguments
physically.

Heard. Allowed.

Al reguest, put up for final arguments on 1:41.,0__9.2020.

AL
B 1

BABITA Al
P]_U'!PI’A ')"'" A
L
(Babita Puniya)

MM-06/West District
Tis Hazar Courts/Delhi
05.09.2020



State vs. Rajesh
FIR No.58/17

PS: Mundka

05.09.2020

Earlier all the malters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courls have been
directed 1o take up all the cases lisled before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

13.01.2021 in view of the above mentioned office ordey, jgsued by

signed by

Hon'ble High Court of Delhi. BABITA  Finms
PUNI‘{A ?ﬁ?l'l.(]"l (LN
Elt’i:gﬁw

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020




State vs. Surender elc.
FIR N0.417/16
PS: Mundka

05.09.2020

Earlier all the matlers were adjourned en-bloc
putsuant to the directions issued by the Hon'ble High Courl of
Delhi from time 10 time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to lake up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
13.01.2021 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi. Rha

HADITA 1URNA

3 [ § Tir

PUNIYA ?{:-_nu s
I __]il'ﬁl'
[IRR]]

(Bahita Puniya)
MM-0G/West District
Tis Hazari Courts/Delhi
05.09.2020



State vs. Imran
FIR No.57/2017
PS: Mundka

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DIHC/2020 dated 30.07.2020, District Courls have been
directed 10 take up all the cases listed before them through
videoconlerencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is al the stage of
prosecution evidence, therefore, matter stands adjourned for
13.01.2021 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi. Digizally

supned by

BADITA
BABITA PuNIYA
PUNIYA Datr.

2020 6y 05

16.59.0%

+ 0531

(Babita PUniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020



Stale vs. Nafees elc.
FIR No.414/15
PS: Mundka

05.09.2020

Earlier all the malters were adjourned en-bloc
pursuant to the directions issued by the Hon'hle High Court of
Delhi from time to time amid lock-down. Now, vide office order
No.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videocnnferencing except the cases wherein evidence is (o be
recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through vC (cisco Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

13.01.2021 in view of the above mentioned office order issued by
‘ : suptod by
Hon'ble High Court of Delhi. BABITA Gfls
PUNIA o
(Babita Piinlya)
MM-06/\West District
Tis Hazan Courts/Delhi

05.09.2020




Slate vs. Abhay Raj
5 g FIR No 341/19

PS. rv‘lundka

05,09.2020
Earlier all the mallers were adjourned en-bloc

pursuant to the direcions issued by the Hon'ble High Court of
pelht from time 1o time amid lock-down. Now, vide office order
n0.26/DIHCI2020 dated 30.07.2020, Disirict Couns have been
directed 10 take up all the cases listed before them through
videaconferencing excepl the cases wherem evidence 15 to be
recorded.

The_matter was_referred fo_L.ok Adalat which was.
schoduled for_today. However, the same_has_been postponed

for 20,09.2020,
Present i.d. APP lor State through VC.

Sh. Yashveer Sngh, Ld Counsel for accused.

Accused 1s absent.

Court is convened through VC (CISCO Webex)
from residence office.

Let  fresh  court nouece be issued to  the
complamnant/victim vath direction either ta appear in person or
through VC on NDOIM.

Al request, put up the matter before Lok Adalal on
20,09 2020

RARITA Fonaw

PUNTYA v ‘

(Babita Puniya)
MM-06/West Distnigy
Tis Hazan Counts/Delhi
05 09 2020



E-FIR N0.013093/2020
PS: Han Nagar

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court of
Delhi from ume to ume amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconlerencing except the cases wherein evidence is to be
recorded.

The matter was referred to Lok Adalat which was

scheduled for today. However, the same has been postponed
for 20,09.2020,

Present. Ld. APP for State through VC.
None for accused.

Court is convened through vC (CISCO Webex)
from residence office.

Let fresh coun notice be issued to the

complainantowner of stolen property with direction either to

appear in person or through VC on NDOH.
Court notice be also ssued 10 accused for NDOH.
Put up the marter before Lok Adalat on 20.09.2020.
BABITA Liin
PUKIYA v _
(Babita Pi.ini)"ra)
MM-06/West District

Tis Hazan Cournis/Delhi
05.09 2020




Siate vs. Meenu Babbar
FIR No.401/19

PS: IHari Nagar

05.09.2020

Earlier all
ant to the directions issued by the Hon'ble High Court of
ow. vide office order

the matlers were adjourned en-bloc

pursu
Delhi from time to time amid lock-down. N
no.26/DHC/2020 dated 30.07.2020, Distict Courts have been

directed to take up all the cases listed belore them through
videoconferencing except the cases wherein evidence is to be

recorded.

TM&MML&M&.LQKMIMHEBM&
scheduled for today, However, the same_has heen postponed

for 20,09.2020.
Present:  Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)

from resitdence office.
Let fresh court nolice be issued 10 the

complainant/victim with direction either 1o appear tn person of

through VC on NDOH.
Court naotice be also issued to accused persons for

NDOH.
Put up the matter before Lok Adalat on 20.09.2020.

A el

BABITA S
PUNIYA '~
(Babita Puniya)
MM-0GWes! Distrnict
Tis Hazan Cours/Delhi
05.09.2020
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Stata VS. Asi

E-FIR No.OOOSSSdSIJG
» Hari Nagay

0S5.09 2020
Earligy all {he Mallerg wer adjourneq en-hige
Dur.mlmm 0 the direct ONs Issyeq by the On'hie High Court of
elhy from ling lime amid |k wn W, vide ‘oﬂice Order
no ASIDHC! 02 aled 0.07.29 v Distrigt ouns have been
lfecleq lake Up all he Cases |isigq before them through
Ideocone encing except the Caseg Wherejn |

TeCoIdeq

Cour is COnvenegg

through vVC (Cisco Webex]
from residence office,

11AiLal iy
sigrer fiy

BABITA i
PUNIYA '.;?it:::lu“ o

(Babita Puhiya)
MM-DESfWest District
Tis Hazari Courtstelhi

05.09.2020



State va. Sandeep @ Kalia ete

FIR No.505/15
PS5 Harn Nagar

0502 2020

Cadier all the matters were anjeurned  en-bloc
pursusnt 1o the ditections issued by the Hon'ble Hiah Court of

Oefht tom tme 10 tme amid lock-down. Now. wvide office order

NA_26/0HC2020 cdaed 30.07 2020, District Couns have heen
Srested

0 lake up all the cases hsted belore them through

vigeoconterencing except the cases wherem ewvidence is 10 be
rSCorded

Present Ld APP for State throisgh VC.

Accused Sagar not produced from JC
Accused Sandeep 1s absem

Coun is convened throu

gh VC (CIsco Webex)
from residence office.

File perused,

Perusal of file reveals that matter is at the stage of PE.

Jail Superintendent 15 direcied 10 produce accused
Sagar on NDOH through VC.

Put up on 19 09 2020 for pE, BARFTA oot

(Babita Puniyaj
MM-06/West Oistricy
Tis Hazas, CounsiDeini
05.09.2020



Slale vs. Sandeep @ Kalia elc.
FIR No.1040/14

PS: Har Nagar

05.09.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from tme to time amid lock-down. Now, vide office order
no.26/DHC/2020 daled 30 07.2020, Dustrict Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

the matlers were adjourned en-bloc

recorded.
Present. Ld. APP for State through VC.
Accused Sagar not produced from JC.

Accused Sandeep is absent.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal ol file reveals that matter is at the stage of PE.

Jail Superiniendent is directed to produce accused

Sagar on NDOH through VC. :

g

I

Put up on 19.09.2020 for PE. DABITA 1o
PUNIVA i,
(Babita Puniya)
MM-06/Wesi Disirict
Tis Hazan Courts/Delhi

05.09.2020



—-a

State vs. Lakshay & Ors,
FIR No.601/18

PS: Hari Nagar

05.09.2020

Earlier all the matters were
pursuant to the directions issued by the Hon'ble High Court of
Delhi from tme to time amid fock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed hefore them through
videoconferencing except the cases whereln evidence is lo be

adjourned en-bloc

recorded.
Present.  Ld. APP for Stale through VC,
Accused Lakshay not produced from JC (on police

bail in this case).
Accused Jitender S/o Sh, Jagdish not produced from

JC.
Accused Meharban and Jitender @ Gogi are absent.

Court is convened through VC (CISCO Webex)

from residence office,

File perused,
Perusal of file reveals that matler is at the stage of

prosecution evidence.
Jail Superintendent is directed 1o produce the accused

Lakshay and Jitender S/o Sh. Jagdish on NDOH through VC.
Put up on 19.09.2020 for PE. Doaly

BARIA

Ba"'i [”TA PUMNIYA
PUNIYA e
) i) in
{Babita Punfyja)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020




State vs. Ashwant Kumar
FIR No0.000042/19
PS: Hari Nagar

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi fiom time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courls have been
direclted to 1ake up all the cases listed before them through
videoconferencing except the cases wherein evidence is t0 be
recorded.

The matier was referred to Lok Adalat which was
scheduled for today. However, the same _has been pastponed
for 20.09.2020.

Present: Ld. APP for Stiate through VC.

Accused not produced from JC.

Court is convened through VC (CISCO Webex)
from residence office.

Let {resh cout notice bhe issued 1o the
complainant/owner of stolen property with direction either 1o
appear in person or through VC on NDOH.

Jail Superintendent is directed to produce accused on
NDOH through VC.

1O 1o also join proceedings through VC on NDOH.

Put up the matter before Lok Adalat on 20,09.2020.

BADITA S
PUNIYA 2, .,

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020
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Stale vs. Suraj
FIR No.037936/19

PS. Hari Nagar

05.09.2020

Earlier all the matiers were adjourned en-bloc
pursuant ta the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down Now, vide ofiice order
no.26/DHC/2020 dated 30.07 2020, District Courts have been
directed 10 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 1o be

recorded.
The matter was referred to Lok Adalat which was

scheduled for today. However, the same has been postponed

for 20.09.2020.
Present. Ld. APP for State thiough VC.
Accused not produced from JC

Court is convened through VC (CISCO Webex)

from residence office.
Let fresh court notice be issued to the

complainant/owner of stolen property with direction either 1o

appear in person or through VC on NDOH.
Jail Superintendent is directed to produce accused on

NDOH through VC.
IO to also join proceedings through VC on NDOH.

Put up the matter before Lok Adalat on 20.09.2020.

Lrrgenslly
s hEfne 'I l"'

IVARITA
HABITA rusia
PUNIYA bate

2000 i ag

1711 78
=5 n

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020




State vs Ajay €lc
IFIR No.0039298/19

PS. Harl Nagar

05.09 2020
Earlier all the matlers Wwere adjourned en-bloc
the Hon'ble High Court of

pursuant to the directions issued by
Now, vide office order

Delhi from tme to time amid lock-down
no.26/DHC/2020 dated 30 07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing excepl the cases wherein evidence 1S 10 he

recorded
The matter was referred to Lok Adalat which was

me has been postponed

scheduled for today. However, the sa
for 20.09.2020.
Present Ld. APP for State through VC.

Accused persons are not produced from JC.

Court is convened through VC (CISCO Webex)

from residence office.
Let f{resh court nolice he issued 1O the

complainant/owner of stolen property with direction either 10

appear in person or through VC on NDOH
Jail Superintendent 15 directed (0 produce accused

persons on NDOH through VC.
[0 to also join proceedings through VC on NDOH.

Put up the matter before Lok Adalat on 20.09.2020.

tu-_uhl:l.
BABITA TOSMA
PUNIYA Don

MIFDRICH|

|7 A

(Babia Puniya)
MM-06/West District
Tis Hazan Courts/Delhi
05.09.2020



State vs. Narender Sharma
FIR No0.481/2020
PS: Hari Nagar

05.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delht from time to time amid lock-down. Now, vide office order
no.26/0HC/2020 dated 30.07.2020, Disuict Courls have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Complainant Sh. Rohan Mohanty through VC.

Sh. Mohit Auluck, Ld. Counsel for accused through

VC.

S Amit on behalf of 10 through VC.

Court is convened through VC (CISCO Webex)
from residence office.

It is stated by the victim Sh. Rohan Mohanty that he
has voluntarily settled the matter with the accused far a sum of
Rs.5000/- and has also received the amount.

It is staled by the learned counsel for the accused that
matter has been settled with both the victims and he shall file the
guashing petition before the Hon'ble High Court of Delhi, He
further stated that the accused persons shall bear all the expenses
of victim Sh. Rohan Mohanty. He further stated that co-accused
persons are already on bail as per the order passed by Sh. Ajay
Singh Parihar, Ld. MM, West, THC. In view of the above, he
prayed that accused herein be also admitted on bail.

It is stated by the viclim that he has no objection, if
bail is granted to the accused. SI Amit has duly identified the
complainant.

Per contra, bail application is strongly opposed by the
learned APP for the State.

The parties have settled the matter. Further, co-
accused persons are already on bail. Therefore, keeping in view
the overall conspectus of the case, particularly the role attributed
to the present accused namely Narender Sharma, without




-2~
commenting on the merits of the cas, he is admitted on bail on his
furnistung bail bond n the sum of Rs.50,000/- with one sound
surety ol the ike amount on the following conditions:-
1. That the accused shall co-operate in the investigation; and
2 Thal the accused shall not directly or indirectly make any
inducement or threat o any person acquainted with the facts of the
case so as 1o dissuade him from disclosing such facts to the court
or to any police officer; and
3. That the accused shall not commit an offence similar 1o the
offence of which he is accused or suspected of the commission of
which he 1s suspect; and
4 That he shall not take undue advantage of liberty or misuse the

hbeny; and
5. Thal he shall not change his residence without prior permission

of this Court; and

6. After filing of charge sheet in the court, the accused shall remain
present before the court on each and every date fixed for hearing
of the case. If he wants to remain absent, then he shall take prior
permission of the court and in case of unavoidable circumstances
for remaining absent, he shall immediately give intimation to the
court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused

in the case.

It is made clear that if the accused/applicant
commits breach of any of the above conditions,
the bail granted to him shall be liable to be cancelled.

Any observation made herein shall have no bearing

on the merits of the case. E“,g';f;?lﬁ-
e ; BABITA [uNhA
Application stands disposed of.  pyiNiyA poe
17 02 '?:‘
w03 T

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020




Item 23

State vs, Sonu @ Ram Singh
e-FIR No. 000008/20
P'S: Hari Nagar
Ulsec. 411 IPC

Earlier all the matters were adjourned cn-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidencee is to be recorded.

05.09.2020

The matter was referred to Lok-Adalat which was scheduled for today. However

the same has been postponed for 20.09.2020.

Present: Learned APP for the State through V/C

Accused through V/C ( present in court in person)

Complainant Shri Vinay Kumar @ Vinay Singh through V/C (present in
court in person and duly identified by the 10 through V/C).

10 through V/C

It is stated by the complainant that he had lodged the present FIR regarding theft of
his mobile phone. He further stated that he does not want to pursue the case as his
mobile has been recovered by the police. In view ol the above, he seeks permission
of the court to compound the offence alleged against the accused.

Heard. File perused.

Perusal of the file reveals that accused Sonu is sent to face the trial for the oftence
punishable under section 411 IPC which is compoundable within the scheme of
Code o Criminal Procedure, 1973 by the owner of stolen property.

| have examined the complainantowner of stolen property Sh. Vinay Kumar about
his voluntariness. Having examined him, [ am of the view that he is making the
statement voluntarily without any force, coercion or undue influence. Therefore, let
his statement to this effect be recorded. Statement recorded.




In view of the separate statement of the owner of stolen property namely Shri
Vinay Kumar offence under section 411 IPC stands compounded. Consequently,

accused SONU (@ RAM SINGIH stands acquitted for the offence punishable under

section 411 [PC.
Case property, if not already released be released to the rightful owner affer due

acknowledgment.
File be consigned to record room after due compliance

Copy of the order be given dasti to the accused.
(Babita Puniya)
MM-06:West Bisuict
THG;. L’n.!hﬂ?:? O9.2020
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State vs. Raju Mishra elc.
FIR No0.013800/2020

PS: Hari Nagar

05.09.2020
Earlier all the matters Wwere adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of

Delhi from time 1O time amid lock-down. Now, vide office order
District Courts have been

no.26/DHC/2020 dated 30.07.2020,
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
The matter was referred to Lok Adalat which was
scheduled for today. HoweVver, the same _has been p_oSthned

for 20.09.2020.
hrough VC.

Present: Ld. APP for State t
Accused persons are not produced from JC.

Court is convened through vC (CISCO Webex)

from residence office.

Let fresh be issued 1O the

court notice
plainant/owner of stolen property with direction either 1o

com
appear in person or through VC on NDOH.
Jail Superintendent is directed to produce accused
persons on NDOH through VC.
C on NDOH.

IO 1o also join proceedings through V

Put up the matter before Lok Adalat on 20.09.2020.

Digitally
signed by
BABITA

BABITA PUNIYA

PUN]YA Dato:
2020.09.05
17:51:00
+0330

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020



State vs. Nishant & Sonu
E-FIR N0.01.196/19

pPS: Har Nagatr

05.09.2020
adjourned en-bloC

Jle High Courl of
de oflice order
ave heen
through

all the matlers were

Earlier
Hon'l

irections issued by the
d lock-down. NOW, Vi
020, Districl Courts h
s listed before them
, evidence is 10 be

pursuant to the d
Delhi from ume to time ami
no.26/DHC/2020 dated 30.07.2
directed to lake up all the case
videoconterencing except the cases whereil
recorded.

Present: Ld. APP for Stale through VC.

Both accused through VC.
complainant is absent.
sh. Manpreet Singh, brot

VC.

her of complainant through

Court is convened through VC (CISCO Webex)

from residence office.

It is stated by S
sear before the court as she IS ou

him to compound the

h. Manpreet Singh (that his sister i.e.

complainant could not apj t of

country, however, she has authorized

offence.
Heard.
He is directed to place on record the authority letter by
NDOH.
Put up the matter before Lok Adalat on 20.09.2020.
agnen by
BABITA oMYA
PUNIYA fate

b
2020049 00
i ¢
17:51:)1

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.09.2020



